
Procedure in  MAT 31, W*7  Lok S«Ww T*. cfcw«  aq£
against Mifristert

[Mr. Speaker].

the appointment of a Parliamen
tary Committee to investigate the 
specific matter and to report to the 
House by the specified date.

However if in the  course  of 
preliminary  investigation  it  is 
found that the person making the 
allegations has supplied incorrect 
facts or tried to bring discredit to 
the name of the Member wilfully 
or through carelessness he shall 
be deemed to be guilty of a breach 
of privilege of the House.”

I will, therefore,  suggest  to  the 
Members or anyone who wishes to 
make any charges against any Minister 
to follow the above procedure.

Skrlmiti Lakshmikanthamnui
(Khammam): Sir, on a point of order.

Mr. Speaker: There cannot be any 
point of order on my ruling.

Skrlanti Lakshmikanthamma: It is
not on this.

Mr. Speaker: You cannot have  a 
discussion on this.
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have asked lor a committee- about it. 
I want to know the legal and techni
cal aspect of it.

Slut ■<*> Bwqw (Maagaldal): Mar 
I draw your attention to another pre
cedent aet «p in this House?

Mr. Speaker: Yau can bring it tomjf 
notice but not now.  I will be vojr 
happy for any light to be thrown db 
it and to learn from you, but I am not 
prepared for a discussion in the House.

Shri Hem Barua: There were two 
proposals. One was made by Shrl Natb 
Pai.  You promised to consider both 
of them but you have given your rul
ing only on one of them and have not 
said anything about Shri Nath Pai’s 
suggestion.

Mr. Speaker: There was only one 
proposition before me.

Shrimati  Lakshmikanthamma:  I

wanted to know about the legal aspect 
of  any Minister or  any Member 
being . • . (Interruption).

Mr. Speaker: After careful exami
nation I have explained the whole pro
cedure now.

13.48 hrs.

COMMITTEE ON  PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

Second Report

Shri Khadilkar (Khed): Sir, I beg 
to present the Second Report of the 
Committee on Private Members’ Bills 
and Resolutions.

STATEMENT BY MEMBER UNDER 
DIRECTION 115 RE. FOOD SUPPLY 
TO BIHAR AND MINISTER'S REPLY 

THERETO

«ft fii® *o m

115 %  ^

wpb  jffctorr t?t  * iw  

VT ft  ’fTfT *T*TV

CTswSfwnr wfi" 

sTRtnr <rr tfr wrei ftngrrfcfcxl* 

Wtprr |{ far aw # 

3*T {pro ftflT fJfWf.

w  * Sdrn  *wr| ftfiRW



ao# JYAISTAA 10, ISM (SAitA)  in Kerala (Cut.)  jiojo

wweUe jut <ftr fairo  frdw y*rr 

fft t «rt*nf irwr ftra jr̂r 11 «r?
TffWTtf :

aR*<t ^5 «w< %

«mCT }WT t  1 99 000 Z*

aw ft?fV  ̂T T vivfi
S<PT yvr $  1,95,557 *ftf?V aw—

§W«S# 443«ftf?«SCT̂ | I

<?rorct  *r  *?r fa firfrt

ffWTC *5t  f«P»T I 1 *TW 95?3fTT

qHffF 5*T %fPT fa?TT WIT *t VTZ 
% «5?TTfiW  'TJ'fT $  1,55,342 qtffV

Z!TI<5̂ | 9,958 *0%+ Z* I

ITT#  f$?N r̂wrr Jim

1,72,4 00 Wff̂ V CTT ,

Wi**f * »J?[TfirV  *Tf̂T t  1,95,997 

*ftf£T Z*  <pSF  ̂ 9,733

wNJffiR*N$  1,97 000»flf?V 

%fft fk̂TT FTTTT vt TTC t V mfilT 
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The Bnabtn or Food and Agrieal- 
tare (flbri Jagjtvan Ram): The figures 
of foodgrains quotas to Bihar are as 
indicated below:

(figures tn '000 MT)

January 1967 175.0

February 179.0

March 178.0

April 197.0

May 225.0

As against this, according to Shri Shiva 
Chandra Jha’s letter, the quotas as 
indicated by Bihar State Food k Sup* 
ply Minister, for the months of Febru. 
ary, April and May are as below:

(figures in ’000 MT) 

February 178.5

April 185.0

May 185.0

So far as February is concerned, 
there is not much  discrepancy. As 
regards April, the initial quota -was no 
doubt 185,000 tonnes, but subsequently 
this was increased by  10,000 tonne* 
for which orders were given on the 
24th April at Patna for release train 
the Central Depots in Bihar. In addi
tion, 2,000 tonnes for free distribution 
was ordered to bo released from A* 
Central Depots in Bihar on the 27tt 
April. It appears that the increase in 
the quota by 12,000 tonnes has  not 
been taken into acpoust in the figures 
quoted in the Member’s  letter 111 
question. For May, 1967, however, it 
is not clear how the quota has been 
stated S* 1,85,000 tonnes. I have had 
the figures checked again and tad that 
the quota allotted to Bihar for 1f» 
month at May is 228 thousand toaaoa 
at tufted' by me eariier.
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[Shri Jagjiwan Ram],

As regard* supplies against these 
quotas, it has to be mentioned  that 
supplies were arranged  from port 
towns and some quantities were also 
ordered to be released from Central 
Depots located in Bihar. The figures 
given by me were the figures  grain 
actually despatched to Bihar from 
various ports and grain allotted from 
the Central Depots in Bihar State as 
reported by the port and depot officers 
upto the evening of the last day of 
the month in question.  The discre
pancy in the figures quoted by Shri 
Shiva Chandra Jha has perhaps occur- 
ed owing to the fact that either State 
Government may not have had in their 
possession the complete position re
garding despatches from various ports 
vp to the last day of the month or 
have not taken fully into account the 
quantities foy which orders of release 
from the Central Depots in Bihar were 
issued hut stocks were not actually 
lifted or moved from the Depots.

It may be noted that there Is an 
inevitable time lag between despatches 
from the respective ports and actual 
arrivals  at the destination points. 
Despatches are made from the ports 
each month according to the despatch 
instructions of the State Government. 
The Government of India, therefore, 
take the total figure of foodgrains des
patched from ports to various destina
tions in the State, together with the 
quantities ordered to be made avail
able from the Central depots as the 
total supplies made during any parti
cular month. In order, however, to 
ensure that the distribution progarmme 
of the State Government doea not 
suffer on account at the time-lag be- 
ween despatches and arrivals, advance 
allocations are also made from the 
Central Depots in Khar against the 
following month’s quota.

Z have, however, asked my officers 
to reconcile the discrepancies lr con
sultation with the officers of the State 
Ocvernment.

12.55 hrs.

K1 ACTION TO COMMITTEE 

Saksad (Court) or Visva-Bbams

The Minister of Education (Dr. Trt- 
gona Sea): I beg to move:

“That in pursuance of sub-sec
tion (1) (xii) of section 19 of the 
Visva-Bharati Act, 1951 read ̂jth 
clause (S) of  Statute 10 of the 
First Statutes of the University, 
the members of Lok Sabha do pro- 
ceed to elect in such manner as 
the Speaker may direct, two mem
bers from among themselves to 
serve as members of the Samsad 
(Court) of the Visva-Bharati.”

Mr. Speaker: The question is:

“That in pursuance of sub-sec
tion (1) (xii) of section 19 of the 
Visva-Bharati Act, 1951 read with 
clause (5) of Statute 10 of the 
First Statutes of the University, 
the members of Lok Sabha do pro
ceed to elect, in such manner as 
the Speaker may direct, two mem
bers from among themselves to 
serve as members of the Samsad 
(Court) of the Visva-Bharati."

The motion was adopted.

Mr. Speaker: Shall we take up the 
next item after Lunch? Only a few 
minutes are left. . . .

We now adjourn for Lunch and meet 
again at Z p.m.

12.58 hrs.

The Lofc Sabha then adjourned for 
Lunch, till Fourteen o) the Clock.

The Lok Sabha reassembled after 
lunch at Fourteen of the Clock.

[Ma. Dvarr-SnAXEK in the Chair]

UNLAWFUL ACTTVims (PRKVXK- 
TION) BILL*

The Minister of Him Affairs (M 
T. B. Cfcsvan): Sir, 1 beg to move Hm

■Published in Oasetta of butt* Extraordinary, Part XX Sectic* a, datad 
U*9-n.


